IN THE CENTFAL ADMINISTRATIVE TRIEBUMAL, JAIFUFP EENCH, JAIFPUFR.

C.P.N0.322/9E Dat=z of order: 31.1.
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Shri M.Ravindran & Anr. : Respondants

Mr.R.N.Mathur : Coun
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Mr.Manish Bhandari : Counsel for raspondents
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PEF HON'BLE MF.GOPAL FRISHNA, VICE CHAIPMAN.

Pztitioner, B.S.Y¥adav, in this petition under Sec.l7
the Administrative Tribunals Act, 198%, has alsged conbzmpt
of court against the vespondsnts in 2o far az thezy did not
pass  nsc making paywznt of pension  of
computing the zzrvice rendered by thz pstiticnzr in the Army.
2. We have hzard the learnsd counsel for the parties.

3. It i3 e=vidzsnt rom the order datsed 16.12.95

{

tha vrezpondzncs thai
in the Army have bzen added to ths tol

determining the qualifying period fovr grant of pension to the

petitionsr. The vezpondenis hav: produced a copy of the

Fevised Pension FPaymzint Order datsd 20.1.96 izsusd to the

£ a cheque zhowing paymani

4. Thz Contempi Psticion is, cherzfore, Jdizmisssd.

Notices issued are dischavrgzd.

(0.P.S

Member (Adm. ) ‘ Vice Chairman.




